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SHRI K, LAKKAJTA : Far » la s* iis*
we have been hearing of accumulation of 
movable and immovable wealth try the ICS 
afid IAS officer* attached to various State** 
and we have brought these thing*, on m m )  
occasions* to the notice at the Government* 
I  would like to know whether there are any 
Iwmnca of IQS and I AS officer* accumula- 
ting huge wealth by way of holding immova
ble property and constructing palatial build
ing* not only in Delhi but alio in every 
Captttd city. If such instance* have been 
brought to the notice of the Government, I 
would also like to reveal certain iaatances. 
An cs*l.CJS* officer,*

ME, SPEAKER : Please do not neotioo 
the name.

SHRI K. LAKKAPPA : He was aCtass I 
o&cer and he wa* involved in the accumula
tion of wealth.

MR. SPEAKER f I am not going to 
aUow mention of names of person* who arc 
not ht*e to defend themselves..

SHRIfL U iX X m A t  All right, Sir \ ! 
wiM not give the name*. Are there hwtancc* 
tif ICS and IAS officer* accumulating 
wealth..

MR. SPEMCHU Mswe lit Atm. Too
Imbw mit Vour crauatfcas. 

SHRI RAM NIWAS MIRMA t |  think

it I* very unfair on the port of the hon* 
Member to make tuch sweeping remarks 
about the whole da* of officer*. Government 
has not hesitated to inquire into cases and 
ewa punish persons belonging to IGS and 
IAS. The instance* have been mentioned in 
the House from time to time. If the hoa. 
Member wants to know of any particular 
inquiry or any particular allegation against 
any particular officer, I can give him inJbflv 
mation *eparately.

Soag susd Dram* Dtviatoafc Art*ataaP 
Rally

*224. SHRI ARJUN SETHI t WUl the
Minister of INFORMATION AND BROAD- 
CASTING be pleated to state :

(a) whetlter about 250 artiste* of the 
Song and Drama Division of the A&India 
Radio led a tally to the Prime Minister** 
residence *» pres* thrfr demand* which include 
among other thing*, all the factlitir* enj^yvd 
by A I R. staff; and

(b) if so, Government’* reaction thereto /

t h e  d e p u ty  m in i s t e r  in  t h e  
MINISTRY OF INFORMATION A W  
BROADCASTING (SHRI OlfARAM B1R 
SINHA) * (a) Ye*, Sir A number of artistes of 
the Song and Drama iJHvtston went in a 
group to the icsidencr of the Prime Minister 
and presented a memorandum in which the 
demand referred to was made wm atia. Hus 
Song and Drama Division is, however, not a 
part of the All India Radio, but a separate 
organisation directly under the Ministry of 
Information and Broadcasting.

(b) While the grievances of the artistes art 
and will continue to he considered tympathe* 
tkally in discussion with their representatives 
the conditions in whfcb they havr to function 
being quite different from those ia which the 
artistes of Che AH India Radio function it may 
not he possible to equate the facilities made 
available to these two groups of artistes.

SHRI ARJUN m H I » White amwer- 
ing my question, thr hon. Minister has men
tioned that the condition* in which tiiey have 
to function are different from those of the 
AIR artiste*. So, I want to few* what are 
the different condition* In which both tlie 
groups of artistes work and for whatrcasoa&e 
totter groop is not entitled to get the benefits.

t m  MINISTER OF ST A »IN **«*  
MINISTR Y OF M w iM A rim  A m
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When it is said that the conditions are not 
the same, it also in some cases mean~ that the 
conditions are harder. Therefore, they may 
need better consideration because they work 
under two different sets of circumstances. 
Therefore, it is wrong to equate them and I 
think the problems of the staff arti;tes working 
under the Song and Drama Division should 
be dealt with separate! y. 

SHRI ARjUN SETHI : I would like to 
know whether the Government have received 
any complaint from the recognised Groups of 
the Song and Drama Division regarding the 
~uction of remuneration and insufficient 
programmes and programmes in an inconve-
nient manner. 

SHRI I. K. GUJRAL : So far as the 
recognised Groups are concerned, there are 
complaints that the remuneration paid is not 
sufficient which I think does need examina-
tion which we are going to do because it is 

, very important that the Song and Drama 
Division should function and should encou-
rage their registered Groups, particularly, the 
professional and amateur Groups functioning 
in various parts of the country. 

SHRI S. M. BANERJEE : I am happy 
that the hon. Minister has realised that these 
boys and girls who are working in the Song 
and Drama Division have to work in great 
difficulties because they have to go to the 
border areas. So, I would like to know in 
case the facilities enjoyed by the AIR are not 
applicable to them, whether a committee is to 
be aet up to review their wages and work-
ing conditions and whether a separate com-
mittee is needed because they are not covered 
under the Pay Commission. I would like to 
know whether any committee is being set up. 

SHRI I. K. GUJRAL : So far as pay 
and allowances are concerned, originally we 
referred it to the Pay Commission. The Pay 
Commission has now told us that it does not 
fall within their purview. It is important 
that the rationalisation of the pay structure 
should be studied and undertaken. It is going 
to be done very soon. Their conditions must 
be studied within the Song and Drama Division 
itself. There are three sets of Groups-

Troops Central, the Border Publicity 
Groups and the Family Planning Groups ; and 
even with regard to the service structure 
there are differentiations and I am keen that 
rationalisation should take place in such a 
way that everyone gets equal pay for equal 
type of job or the same type of job done. 
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SHRI ANANTRAO PATIL : May I 
know from the Minister whether the artistes 
belonging to the Song and Drama Division 
have submitted their demands to the Head of 
the Department. 

SHRI I. K. GUJRAL : They had sub· 
mitted 10 demands out of which on five 
demands, action has already been initiated 
and the rest are under consideration. 

Issue of Licences to Birla, Sahu Jain and 
Tatas 

*225. SHRI SAT PAL KAPUR : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT AND SCIENCE AND TECHNO· 
LOGY be pleased to state the nature and 
value of licences given to the Birla Group of 
Industries, Sahu Jain Group and Tata 
Industries, separate! y, during the last three 
years for setting up of new industries and for 
expansion of the existing industries ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD): 
A statement showing the number of Indust-
rial licences for the setting up of new indus-
tries and effecting substantial expansion issued 
to the Birla, Sahujain and Tata ..Oroups dur-
ing the last three years is laid on the Table 
of the House. Industrial licences are generally 
i1sued for specific capacities rather than for 
specific values. 

Statement 
1969 1970 1971 

GROUP N. U. S. E. N. U. S. E. N. U. S. E. 

Birla 
Sahujain 
Tata 

5 

N. U. : Stands for New Undertaking. 

3 

S. E. : Stands for Substantial Expansion. 




